IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No0.12527 of 2018

Vashist Narayan Kumar, Son of Kuldeep Das, Resident of Village- Dheodha,
Police Station- Pakribarawan, District- Nawadah.
...... Petitioner

Versus

The State of Bihar through the Principal Secretary, Department of Home,
Government of Bihar, Patna.

The Central Selection Board, Bihar, Patna, through its Secretary, having its
Office Near Secretariat Halt, Bihar, Patna.

The Chairman, Central Selection Board (Constable Appointment), Bihar

Military Police Selection having its office near Secretariat Halt, Bihar,

Patna.
...... Respondents
Appearance :
For the Petitioner/s : Mr.Arun Kumar, Advocate
For the State : A.C.to G.A.4
for the C.S.B.C. : Mr. Sanjay Pandey, Advocate

Mr. Vivek Anand Amritesh, Advocate
Mr. Binod Kumar Mishra, Advocate

CORAM: HONOURABLE MR. JUSTICE SHIVAJI PANDEY
ORAL JUDGMENT

Date : 30-07-2019

Heard learned counsel for the petitioner, learned
counsel for the State as well as learned counsel for the Central

Selection Board.

2. In this case, the petitioner is seeking a relief to
issue a writ of mandamus directing the respondents to consider

his case for appointment to the post of Constable.

3. An  advertisement was  published vide

Advertisement No. 01 of 2017 for appointment of constables
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under the Bihar Military Police. The petitioner belongs to the
scheduled Caste category having a requisite qualification, filled
up the online application form. Whereafter, he appeared in the
written examination and the physical test, in both the tests he
was qualification, so he was asked by the Central Selection
Board to bring his testimonies for verification and after
verification of the testimonies of the petitioner, the Central
Selection Board cancelled the application of the petitioner on
the ground that the date of birth which he has mentioned in the
application form is different to the date of birth mentioned in his
matriculation certificate as while filling up the application form
he has mentioned his date of birth as 8.12.1997 whereas his
actual date of birth, as per matriculation certificate, is

18.12.1997.

4. Learned counsel for the petitioner submits that it is
a minor mistake, that has not been committed by the petitioner,
requires to be ignored, explaining that his native place is far
away from the capital. The petitioner to fill up the on-line form,
took assistance of the person, who is running Cyber Cafe, gave
entire information to the said person, who committed mistake
while filling up the online application form. When the petitioner

could know this fact, he filed an application for correction as
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well as consideration of his candidature for selection.

5. Whereas, learned counsel for the Central Selection
Board submits that as per the instructions and conditions
mentioned in the application form, the petitioner has to provide
correct information with regard to himself and if it is found to
be incorrect, the application is liable to be rejected. He has
placed reliance on part Clause-8, which stipulates that after
filling of the application form, the candidate will have to take
print out of his/her application form and on printed application
form, the candidate would paste his/her recent photograph and
also put his/her signature in the box in Hindi and English
respectively, whereafter, after scanning the application form
would be uploaded on the website of the Board. It further
stipulates that if any information supplied by the applicant is
found to be incorrect, then his/her candidature will be liable to
be rejected. Learned counsel for the Central Selection Board
next submits that if any mistake has been committed while
filling up the form, the procedure has been provided to rectify
the same within the time prescribed i.e. the candidate will have
to again deposit the fee and make necessary correction in the
application form and only singular chance will be granted to the

candidate in this regard.
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6. It will be useful to quote relevant portion of the

advertisement, which are as follows:-

“AEGHA—TF MR B gTArd el Bl SUAT W
T3 3Me"-93  A/l14 959 & TR R fiie
(Print) &=1 gFm| fiie f&y W me—u3 &
FRITRT e R ngefl o 8 &1 (Uh Al &
3fex 1) R gan Wie wiel FRusrRiv ardeT—ua
R gfad gvon & Fa A W QT 9 B R
el JMUAT EXAIER AT IS ud Bl § ¥ |
qUeaTd Bl ol U4 exeiRd  3Mde—ud &l

Wb BT B SUNI Uie Bl JadIse W ITolls

(upload) @R | FHAIYLD IUArS B ST &

T 3l & Uolipd HEge TR R SMS
Tl BT T AAGH—U AR @l Ufshar qoi Arf
SITQT |

el THdl B A Wil & Jd UA-UF B
PR R IMAeT—ud H Ul o= fafy @
HEI—He! Ioold PN | ST ¥ 3rgedf 3[uT
@, fOdr/ufd &1 9@, udn e @l gEE
fiegel FE—wE W| gHO—A A e @

g gfe 3H Piz Aar Rl S @ odn
JMAGH / JMACHT DI IHIGART IG& B &l SR |

R AAY § UFER /SR U &R 6 oy

Application Form Number 1maeaad g | ic: gof
¥ W W TY AMEEIT-IF (Bl Afkd) D
o /BRI el U U sraedsd JRiad < |
g T NG W AR PR I SIS
@ BT Ui AREd ®T | el o |

Tad /Iyl R T 3Mded—ua H R HRAL —

IS5 WA BT Ufshd & SRIF AT SMdeI—9=
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W M & 5 Al el & o & b S|
MIGH—ua ITard / FeYel sruere & T 7 iR
IO GUR Bl JaWhdT & Al gl ATdeT—uH
R B BT G ST PR GIR DR AT ATde—0
TR AP © | AEEGA—UF DI GIRA /FEl BRA Bl
DI [P AGER [SAT SR, g e e o
aRRerfr # arwaefl o Sde—ua H guR T8l IR
AHA | o il endeA-um @ siftm faf
30 /08 /2017 I AMdeA—9= WA, 39 rufefal oy
AMIGH—Ud H PR P BT AR ADd  —
31,/08,/2017 T B AT SIRAT |7

7. Learned counsel for the Central Selection Board
further submits that the contention of the petitioner that it is a
mistake committed by the person who is running the Cyber
Cafe, is incorrect as he took out print of the application form
filed by him and whereafter he put his signature in
Hindi/English including, pasted his recent photograph in the
application from, itself shows that after proper verification, he

uploaded the application form.

8. Having considered the rival contentions of the
parties, the conditions mentioned in the application form is
completely clear that the candidate has to provide the correct
information and further prescribes that after filling up the
application form, the same would be printed out, in turn, the

candidate would paste his/her recent passport size photograph as
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well as he/she would put signatures in the box. In the
application form, it has clearly been mentioned that if any
information supplied by the applicant is found to be incorrect,
then his/her candidature will be liable to be rejected.
Furthermore, the advertisement is of the yer 2017 and all the

persons have already been appointed.

9. In such view of the matter, this Court does not find

any merit in this writ petition, accordingly, the same is

dismissed.
(Shivaji Pandey, J)
pawan/-
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